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MR .CHAIRMAN : That is a different
matter. Fe can raisc it when the Bill s
being discussed.

SHRI SHRI CHAND GOYAL : When
the matter is being dealt with so exhaus-
tively, a'l the important recommendations
ought to have been incorporated in it so as
to obvlate the necessity of bringing forward
amending Bills year after year,

On these grounds, I am opposing the
introduction of this Bill,
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SHRI P. C. SETHI : Mr. Chair-
mun, Sir, as you have observed from
the remarks made by the  hon.
Members,  Shri Goyal and Shri Shiv

Chandra Jha, they have mostly mentioned
about the merits of the Bill, With regard
to the legislative competence, the President’s
recommendation  and  other  constitutional
provisions that are required for the  intro-
duction of the Bill, that have all be:n com-
plicd with.  As far as Section 41 0 which
the hon. Member referied is concerned, this
notification, whenever it is made, will be
laid on the Table of the House,  Therefore,
the hon. Member would have an opportu-
nity to go into the merits of the particular
clause,  This is only the introduction stage
of the Bill,  Besides that, we are sending
the Bill to the Sclect Committee and, there-
fore, the hon, Members will have ample
time to go into the details and the merits
of the Bill,  From constitutional and legal
points of vicw, the Bill is quite in order.

MR. CHAIRMAN : The question is @

“That lcave be granted to introduce
a Bill to consolidate and amend the
law rclating to Central  dutles of
cacise.”’

The motion was adopted

SHRI P, C. SETHI : I Introducct the
Bill.

14 47 hrs.
RE : CRISIS IN JUTE INDUSTRY

MR. CHAIRMAN : The House will
now take up further consideration of the

the recommendation of the Vice-President acting as President,
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[Mr. Chairman]

Banking C)mpanics Amendment Bill.
are on clause 12 now.

We

SOME HON. MEMBERS rose—

SHRI S. KUNDU (Builasore) : Sir,
1 have written to you carlier in the morn-
ing thatI want to raise an urgent matter
concerning strike in jute industry. 1 may
be given just one minute.

MR. CHAIRMAN : Mr. Kundua, you
will agree with me that if I allow you one
minute, then | will have to allow sevcral
other Members also.

SHRI S. KUNDU : | will not take
more than onc minute. It is a wvery
fmportant matter. Two lakh workers are
involved.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is a very important matter, Sir.,
There is a loss of Rs. 1 crore per day.

Two lakh workers are involved. The
Minister concerned should make a state-
ment. ([Inferrustions).

MR. CHAIRMAN : Order, order;

one at a time. So many Mombers are on
their legs.  Shri Kundu,

SHRI S. KUNDU: You know, the
other day Mr. Bhagat said that he will use
his good offices to bring about a settlement,
He went to Calcutta and we read in the news-
papers that the ncgotiations have failed.
Two lakh workers are on strike in 70 jute
mills. It is also learnt from the press
reports that the management is not prepared
to grant them even an interim relicf, Ac-
cording to the Wage Board recommenda-
tions, the minimum wage should be given
to them. It is a national problem. You
will agree that the House would like to
know what other steps the Governmant
have taken in the matter, T would request
you to ask the Minister to make a state-
ment.

Another thing that [ want to point out
Is that the Labour Minister has not played
any effective role in the entire negotiations.
I think, this is a serious lacuna in holding
negotlations. 1 want both the Labour Minis-
ter and the Foreign Trade Minister, Shri
Bhagat, to make a statement on such a
serfous situation, 1 would request you to
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kindly direct them to make a statement in
the House,

SHRI §. M. BANERIJEE (Kanpur) :
You remember, we raiscd this question last
week and we asked Mr. Bhagat lo go to
Calcutta. It is good that Mr. Bhagat went
there.  But then there was the same demand
of the Indian Jute Mills Association. They
do not want to give anything to the workers
unless the export duty is abolished. Mr.
Bhagat has come back from Calcutta un-
successfully. The Labour Minister has not
issued any statement, Two lakhs of people
are involved in this. The 1JMA people,
instead of giving money to workers, have
demanded police protection to protect the
black-legs and quislings. 1 would request
you to ask the Minister to make a state-
ment immedia‘ely,
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MR. CHAIRMAN : Everybody agroes
that it is an important matter and that is
the reason why this was again and again
raised in the House—we had a half-an-hour
discussion and also a Short Notice Question
or a call-attention. The Minister of
Parliamen‘ary Affairs, | think, has already
taken note of what was expressed by 1he
hon. members and 1 hope, he will convey
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the samz to the Ministers concerned. I
hope, the Minister of Commerce & PForeign
Trade who had visited Calcutta will take
an early opportunity to inform th: m:mbers
of what transpired in West Bengal ; I hope,
he will mik2 that report to the House.

e —

14.53 hrs.

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDER-
TAKINGS) BILL—Conrd.

Clause 12 - Cont.d.

MR. CHAIRMAN: Now we take up
further clausesby-clause consideration of the
Binking Companivs (Acquisition and Trans-
fer of Undertakings) Bill.

Mr. Limaye was on his legs.
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MR. CHAIRMAN : You can read out
your amendment,
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SHRI BIBHUTI MISHRA (Maotiharil: T
have got may amendment, Amendment No.
369, which reads as follows : —

Page 6, line 20, —

afrer *Advisory Board' inser(-—

“having  persons  representing  the
virious interests, particularly agri-
cultrises, small  industrialists, bank
employees and small Jepositors.'™

MR. CHAIRMAN : Arc you speaking
on your Amendment ?

SHRI BIBHUTI MISHRA : Yes,
FAA 12 Az Avg 2

There shall be an Advisery Board o aid
and auvise the Crstedian in the discharge of
his dujes.

3T # U Az wHeHz 2y
persons  representing  the
interests,  particularly agri-
culturists, small industrialists, bank
empleyess and small depositors,™

“having
vitriens
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